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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION No. 203 OF 2023

IN THE MATTER OF:

TUSHAR GOSWAMI e APPLICANT(s)
VERSUS

UNION OF INDIA & ORS. ... RESPONDENT(s)

REPLY AFFIDAVIT ON BEHALF OF THE MINISTRY OF
ENVIRONMENT, FOREST AND CLIMATE CHANGE,
RESPONDENT NO. 1:

I, Ved Prakash Mishra S/o0 Ram Sidh Mishra, Age about 48 years
working as Director in the Ministry of Environment, Forest and
Climate Change (MoEF&CC), Aliganj, Jor Bagh, New Delhi- 110003,

do hereby solemnly affirm and declare as under:

1. That I am duly authorized by the Ministry of Environment, Forest
and Climate Change, Respondent no.1 to swear this affidavit and I
am conversant with the facts and circumstances of the present case

and am thereby competent to depose as under:

2. The present matter.pertains to Tent City project in the riverbed of

N '
\100.acres’ area for commercial purpose was to
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established to cause detriment of flora and fauna also resulting in

untreated sewage discharged directly into river Ganga.

. That the answering Respondent no.l is primarily engaged in, inter
alia, policy formulation for abatement, prevention and control of
pollution by prescribing environmental standards which are
implemented through the Central Pollution Control Board (CPCB)
and State Pollution Control Boards (SPCBs)/ Pollution Control

Committees (PCCs).

Besides, the State Pollution Control Boards/Pollution Control
Committees concerned are mandated and empowered to take all
such measures as are deemed necessary or expedient for the purpose
of protection and improving the quality of environment as well as

prevention, control and abatement of environmental pollution.

. That'the Central Government has enacted Water (Prevention and
Control of Pollution) Act, 1974, which specifically deals with issues
related to control and abatement of pollution in water bodies
including rivers. The implementation of the provisions of the Act is
ith the Central Pollution Control Board (CPCB) and concerned

<~ Pollution Control Boards (SPCBs).
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5. That it is submitted that vide S. O. No. 1986 (E) Notification dated
31.07.2014 the subject matter of river Ganga and its tributaries
including river Yamuna has been transferred from MOEF&CC to
Ministry of Water Resources and Ganga Rejuvenation
(MOWR&GR) now renamed as Ministry of Jal Shakti. A copy of
the notification is placed at Annexure-R1/1, wherein it has been
decided that conservation, development, management and
abatement of pollution of river Ganga and its tributaries shall be
dealt by MOWR&GR. The National Mission for Clean Ganga
(NMCG) under the Ministry of Jal Shakti is undertaking and
supervising the projects/activities for conservation, protection and

abatement of pollution in river Ganga and its Tributaries.

6. That it is also submitted that vide Notification No. S.O. 1972(E)
dated 14.06.2019 (Annexure-R1/2) the Government of India
allocated the business relating to “Conservation, development,
management and abatement of pollution of rivers” to Department of

Water Resources, River Development and Ganga Rejuvenation

under Ministry of Jal Shakti.




7. Tt is humbly prayed that the Hon’ble Tribunal may kindly pass such

order(s) as may be deemed fit and proper in the facts and

circumstances of this case.

W .
0 m»;gm*lﬁ?@w» wﬁ“

VERIFICATIO!

0fﬁc1al record(s)
maintained and information available in the”‘"("‘)‘fﬁceﬁ are correct to
my knowledge and belief. No part of it is false and nothing has been

concealed th from.
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(i)  TaE FTHEA (AT
iy = ey
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"A1 . SreT "aTee, Jar AT siT I @3 AT
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T ST,

(2) Bt st -

(%) "t @uT A9 gEreE” i F e 9T, feteiad ot
STTURTT, AT —
e, a9 ST THETy aRadd qATe
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ATHQTFHAT AT TN & TT ARITETE |
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13. AT EIFEe |
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CABINET SECRETARIAT
NOTIFICATION
New Delhi, the 31st July, 2014

S.(. 1986(E).-—In exercise of the powers conferred by clause (3) of article 77 of the Constitution.
the President hereby makes the following rules further to amend the Government of India (Allocation of
Busincss) Rules, 1961, namely:—

I. (1) These rules may be called the Gevernment of India (Allocation of Business) Three Hundred
and Sixth Amendment Rules, 2014,

(2) They shall come into force at once.
2. Inthe Government of India (Allocation of Business) Rules, 1961,—
(I in THE FIRST SCHEDULE,——

(a) for the heading “11. Ministry of Environment and Forests (Paryavaran aur Van
Mantralaya)”, the following heading shall be substituted, namely :—

“11. Ministry of Environment, Forest and Climate Change (Paryavaran, Van aur
Jalvaayu Parivartan Mantralaya)™;

(b) after the heading “32. Ministry of Shipping (Pot Parivahan Mantralaya)”, the
following heading and sub-headings shall be inserted, namely :—

“33. Ministry of Skill Development, Entrepreneurship, Youth Affairs and Sports
(Kaushal Vikas, Udyamshilta, Yuvak Karyakram aur Khel Mantralaya).

) Department of Skill Development and Entrepreneurship (Kaushal
Vikas aur Udyamshilta Vibhag)

(i) Department of Youth Affairs (Yuvak Karyakram Vibhag)
(111) Department of Sports (Khel Vibhag)™;

(©) for the heading “41. Ministry of Water Resources (Jal Sansadhan Mantralaya)”, the
following heading shall be substituted, namely :—
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“41. Ministry of Water Resources, River Development and Ganga Rejuvenation
(Jal Sansadhan, Nadi Vikas aur Ganga Sanrakshan Mantralaya)™

(d) the heading “42. Ministry of Youth Affairs and Sports (Yuvak Karyakram aur Khel
Mantralaya)” and sub-headings thereunder, shall be omitted.

(2) in THE SECOND SCHEDULE,-

(a) for the heading “MINISTRY OF ENVIRONMENT AND FORESTS
(PARYAVARAN TATHA VAN MANTRALAYA)”, the following heading shall
be substituted, namely :—

“MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(PARYAVARAN, VAN AUR JALVAAYU PARIVARTAN MANTRALAYA)” ;

(b) under the heading “MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE (PARYAVARAN, VAN AUR JALVAAYU PARIVARTAN
MANTRALAYA)” as so substituted,—

1) for the entry 8, the following entries shall be substituted, namely :—
“8. Conservation, development, management and abatement of
pollution of rivers excluding the river Ganga and its tributaries.
8A. National River Conservation Directoraie.”;
(i) after the entry 36, the following entry shall be inserted, namely :—

“36A. Climate change and all other matters related thereto.”;
c) under the. heading “MINISTRY OF FINANCE (VITTA MANTRALAYA)”, under
the sub-headiang ~A. DEPARTMENT OF ECONOMIC AFFAIRS {ARTHIK
KARYA VIBBAGY, entries 81 A and 81 B shall be omitted.:

() under the heading “MINISTRY OF SHIPPING (POT PARIVAHAN
MANTRALAYA)Y", after the eniry 5. the following eniry shall be inscried,
namely —-

“5A. Ship breaking.”;

(e after the heading “MINISTRY OF SHIPPING (POT PARIVAHAN
MANTRALAYA)”, and entries relating thereto, the following heading and sub-
headings and entries shall be inserted, namely:—

“MINISTRY OF SKILL DEVELOPMENT, ENTREPRENEURSHIP, YOUTH
AFFAIRS AND SPORTS (KAUSHAL VIKAS, UDYAMSHILTA, YUVAK
KARYAKRAM AUR KHEL MANTRALAYA)

A. DEPARTMENT OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP
(KAUSHAL VIKAS AUR UDYAMSHILTA VIBHAG)

1. Coordination with all concerned for evolving an appropriate skill
development framework, removal of disconnect between the demand for
and supply of skilled manpower through vocational and technical training,
skill up-gradation, building of new skills, innovative thinking and talents
not only for the existing jobs but also the jobs that are to be created.

[N

Mapping of existing skills and their certification.

3. Expansion of youth entrepreneurship education and capacity through
forging strong partnership between educational institutions, business and
other community organisations and set national standards for it.

4. Role of coordination relating to skill development.

5. Doing market research and devising training curriculum in important
sectors.
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10.
1.
12.

I3

Industry-Institute linkage.

Bringing Public Private Partnership element in this activity-partnership
with the industry who need the skilled manpower.

Making broad policies for all other Ministries/Departments with regard to
market requirements and skill development.

To frame policies for soft skills.

Computer Education.

Academic equivalence of skill sets.

Work relating to Industrial Training Institutes.

. (i) National Skill Development Corporation.
(i1) National Skill Development Agency.
(ii1) National Skill Development Trust.

B. DEPARTMENT OF YOUTH AFFAIRS (YUVAK KARYAKRAM VIBHAG)

1.

P

v =N

10.
I1.
12.
13.
14.
15.
16.

1.

S

Youth Affairs/Youth Policy.

Nehru Yuva Kendra Sangathan.

National Reconstruction Corps Scheme.

Rajiv Gandhi National Institute of Youth Development.

Scheme for assistance to Rural Youth and Sports Clubs.

National Commission for Youth.

National Service Scheme.

Voluntary Youth Organisations including financial assistance to them.
National Service Volunteer Scheme.

Commonwealth Youth Programme and United Nations Volunteers.
Youth welfare activities, youth festivals, work camp, efc.
Boy-scouts and girl-guides.

Youth Hostels.

National Youth Awards.

Residual work of the erstwhile National Discipline Scheme.

Exchange of Youth Delegation with foreign countries.

DEPARTMENT OF SPORTS (KHEL VIBHAG)

Sports Policy.

Sports and Games.

National Welfare Fund for Sportsmen.

Netaji Subhas National Institute of Sports.

Sports Authority of India.

Matters relating to the Indian Olympic Association and National Sports
Federations.

Participation of Indian sports teams in tournaments abroad and participation
of foreign sports teams in international tournaments in India.

‘National Sports Awards including Arjuna Awards.
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9. Sports Scholarships.
10. Exchange of Sports persons, experts and teams with foreign countries.

11. Sports infrastructure including financial assistance for creation and
development of such infrastructure.

12. Financial assistance for coaching, tournaments, equipment, etc.
13. Sports matters relating to Union territories.

14. Physical Education.”;

(f) under the heading “MINISTRY OF STEEL (ISPAT MANTRALAYA)", in entry

€

(h)

()

1, the words “including ship breaking” shall be omitted:;

for the heading “MINISTRY OF WATER RESOURCES (JAL SANSADHAN
MANTRALAYA)”, the following heading shall be substituted, namely,-

“MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION (JAL SANSADHAN, NADI VIKAS AUR GANGA
SANRAKSHAN MANTRALAYA);

under the heading “MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (JAL SANSADHAN, NADI
VIKAS AUR GANGA SANRAKSHAN MANTRALAYA)”, as so substituted,-

(1) in entry 1, after the words “diverse uses of water” the words “and
interlinking of rivers”, shall be added;

e

(i) after the entry 30, the following entries shall be inserted. namely,-

“30A. National Ganga River Basin Authority including the Mission

Directorate, National Missior for Clean Gange and oiher reiated
matters of Ganga Rejuvenation.

108, Conservation, development, managenent and abatemeni of poliuiion
in river Ganga and its tributaries.”;

the heading ** MINISTRY OF YOUTH AFFAIRS AND SPORTS (YUVAK
KARYAKRAM AUR KHEL MANTRALAYA)” and sub-headings thereunder and
entries relating thereto shall be omitted.”.

PRANAB MUKHERIJEE

President

[F. No. 1/21/9/2014-Cab.}
SANJUKTA RAY, Director

Z
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and Published by the Controller of Publications, Delhi-110054.
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GIECEC KR EIER]
SIELSRl
7 fasedt, 14 57, 2019
HT.3T. 1972(F).—TgTd, dTaem™ F dq=az 77 F 9 (3) FRT Y& irdl 7 T4 F4d g0, AT
ALETT (FE-areed) 7=, 1961 7 3w "@erree w39 F forw, Remferfe g sara €, safg-

1. (1) =9 FEEl & A O qRT (FT-3mded) i |9 aereat @ Fa, 2019 31

(2 T Iga e

2. 9T 9YFR (FTd-areed) Faw, 1961 F,-
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(@) "OFF, UF T 3¢ TF=gar AT ofvd= #7110 AT s,

(M "3, s darer” ofrdw @i wu% st su-ofvds6t & que, Rafafag o siv su-ofides
AT TyTiOT T ST, srurte-

"1 3%, HeEIATAA, TYITAT ST ST H1aT

(i) weergre AT

(if) TepaTerer sfT T AT,

2887 G1/2019 (1)
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gt 7 8l |
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e A |
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7. wEefte srard i A, FE sl s |
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12. AT FT F47 |
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1. 3 g S oo dae 7 fate gy s 6 2 59 9 o9 &7 AEem aieed § a2,
FET F%F ST qF I Haiel T 37 TefT-a7 F97 T e qEitarer 3aamal & Faw a g, 70

AT ¥ ey £ IR F e ey § Ty oY ST AN F e, A o e s
et ¥ a7 sfes T 8

2. 9gEd, AL S WwTTed ST TaE sraEeAr fawre, Aoem, Fata qur @eamr sqaer i
aied T el &1 gadw siw @ |

3. A, ALY 37 pfuTee & dafea St § o9 g sl w1 wedr |

4, LT AT AT F e T ot gt § STy @Al § /9% T g

5. TSTE TUET |

6. Tore aifeaT |

7. STFaE AR F ST 99ue £ gU AT qa T 7T |
8. TYUT AT FT AT, T FATT {7 THTOfFT |

9. TYLTAT AT THEEA |
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THAT 9T, YR A=T

CABINET SECRETARIAT
NOTIFICATION
New Delhi. the 14™ June, 2019.

S.0. 1972(E).—In exercise of the powers conferred by clause (3) of article 77 of the Constitution, the President
hereby makes the following rules further to amend the Government of India (Allocation of Business) Rules, 1961,

namely:-

1. H These rules may be called the Government of India (Allocation of Business) Three Hundred and
Fiftieth Amendment Rules, 2019,
(2) They shall come into force at once.

2. In the Government of India (Allocation of Business) Rules, 1961,-

(1) in THE FIRST SCHEDULE.-
{(a) under the heading “1. Ministry of A griculture and Farmers Welfare (Krishi Evam Kisun Kalyun
Mantralaya)”, the sub-heading “(iii) Department of Animal Husbandry and Dairying (Pashupalan avr Dairy
Vibhag)” and sub-heading “(iv) Department of Fisheries (Matsyapalan Vibhag)” shall be omitied:
{(b) the heading “9AA. Ministry of Drinking Water and Sanitation (Peya Jal aur Swachchhata Mantralaya)”
shall be omitted:
(c) after the heading “13. Ministry of Finance (Vitta Mantralaya)” and sub-headings thereunder, the
following heading and sub-headings shall be inserted, namely:-
“13A. Ministry of Fisheries, Animal Husbandry and Dairying (Matsyapalan, Pashupalan aur Dairy
Mantryalaya)
(iy  Department of Fisheries (Matsyapalan Vibhag)
(i1) Department of Animal Husbandry and Dairying (Pashupalan aur Dairy Vibhag)™;
(d) after the heading “19. Ministry of Information and Broadcasting (Soochana aur Prasaran
Mantralaya)”, the following heading and sub-headings shall be inserted, namely:-
“19A. Ministry of Jal Shakti (Jal Shakti Mantralaya)
(1) Department of Water Resources, River Development and Ganga Rejuvenation (Jal Sansadhan,
Nadi Vikas aur Ganga Sanrakshan Vibhag)
(i)  Department of Drinking Water and Sanitation (Peya Jal aur Swachchhata Vibhag)™:
(e) the heading “41. Ministry of Water Resources, River Development and Ganga Rejuvenation (Jal
Sansadhan, Nadi Vikas aur Ganga Sanrakshan Mantralaya)” shall be omitted.
2. in THE SECOND SCHEDULE,-

(i) under the heading “MINISTRY OF AGRICULTURE AND FARMERS WELFARE (KRISHI EVAM
KISAN KALYAN MANTRALAYA)", the sub-heading “C. DEPARTMENT OF ANIMAL
HUSBANDRY AND DAIRYING (PASHUPALAN AUR DAIRY VIBHAG)” and the sub-heading "“D.
DEPARTMENT OF FISHERIES (MATSYAPALAN VIBHAG)", and entries thereunder shall be omitted;

(if) the heading “MINISTRY OF DRINKING WATER AND SANITATION (PEYA JAL AUR
SWACHCHHATA MANTRALAYA)" and the entries thereunder shall be omitted;
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(iii) under the heading “MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(PARYAVARAN, VAN AUR JALVAAYU PARIVARTAN MANTRALAYA)", entries 8 and 8A shall be
omitted;

(iv) after the heading “MINISTRY OF FINANCE (VITTA MANTRALAYA)” and sub-headings and
entries thereunder, the following heading, sub-headings and entries shall be inserted. namely:-
“MINISTRY OF FISHERIES, ANIMAL HUSBANDRY AND DAIRYING (MATSYAPALAN,
PASHUPALAN AUR DAIRY MANTRYALAYA)

A. DEPARTMENT OF FISHERIES
(MATSYAPALAN VIBHAG)

PART1

~ N W

PART 11

The following subjects which fall within List 1 of the Seventh Schedule to the Constitution of India:

Industries, e contiol of which by the Union is declared by Parliament by Jaw tn he expedient in

public interest as far as these relate to development of tish feed and fish products with the limitation
that in regard to the development of industries, the functions of the Department of Fisheries do not
go further than the formulation of the demand and fixation of targets.

. Promotion and development of fishing and fisheries (inland, marine and beyond territorial waters)

and its associated activities, including infrastructure development. marketing, exports, and
institutional arrangements etc.

. Welfare of fishermen and other fisher-folk and strengthening of their livelihoods.

. Liaison and cooperation with international organizations in matters relating to fisheries

development.

. Fisheries Statistics.
. Matters relating to loss of fish stock due 10 natural calamities.
. Regulation of fish stock importation, quarantine and certification.

. Fishery Survey of India. Mumbai.

The following subjects which fall within List 111 of the Seventh Schedule to the Constitation of
India (as regards legislation only):

0.  Prevention of the extension from one State to another of infections or contagious discases Or pests
aifecting fish.

10. Pattern of financial assistance to various State Undertakings, Fisheries Development Schemes
throngh State agencies/Co-operative Unions.

PART III

For the Union territories the subjects mentioned in parts I and II above, so far as they exist in regard
to these territories and. in addition, to the following subjects which fall within List 11 of the Seventh
Schedule to the Constitution of India:

11. Preservation, protection and improvement of fish stocks and prevention of discases thereof,
veterinary training and practice.

12. Insurance of fish stock.

B. DEPARTMENT OF ANIMAL HUSBANDRY AND DAIRYING
(PASHUPALAN AUR DAIRY VIBHAG)
PART1I
The following subjects which fall within List I of the Seventh Schedule to the Constitution of India:

1

3.

Industries. the control of which by the Union js declared by Parliament by law to be expedient in
public interest as far as these relate to development of livestock and birds feed and dairy and poultry
products with the limitation that in regard to the development of industries, the functions of the
Department of Animal Husbandry and Dairying do not go further than the formulation of the
demand and fixation of targets.
Promotion and development of livestock. dairy and poultry and its associated activities, including
infrastructure development, marketing, exports and institutional arrangements etc.

Welfare of persons engaged in activities relating to livestock, dairy and poultry.
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4. Liaison and cooperation with international organizations in matters relating to livestock and
poultry development.

5 Livestock Census.
6.  Livestock Statistics.
7. Matters relating to loss of livestock due to natural calamities.
8 Regulation of livestock importation, animal quarantine and certification.
9 Gaushalas and Gausadans.
10. Matters relating to pounds and cattle trespass.
11. Prevention of cruelty to animals.
12. The Prevention of Cruelty to Animals Act, 1960 (59 of 1960).
PART 11

The following subjects which fall within List III of the Seventh Schedule to the Constitution of
India (as regards legislation only):
13. Profession of veterinary practice.
14. Prevention of the extension from one State to another of infectious or contagious diseases or pests
affecting animals and birds.
15. Conversion of indigenous breeds; introduction and maintenance of Central Herd Books for
indigenous breeds of livestock.
16. Pattern of financial assistance to various State Undertakings, Dairy Development Schemes through
State agencies/Co-operative Unions.
PART I
For the Union territories the subjects mentioned in parts I and 11 above, so far as they exist in regard
to these territories and. in addition, to the following subjects which fall within List II of the Seventh
Schedule to the Constitution of India:

17. Preservation, protection and improvement of stocks and prevention of diseases of animals and
birds, veterinary training and practice.
18.  Courts of Wards.

19. Insurance of livestock and birds.

PARTIV

20. Matters relating to cattle utilisation and slaughter.
21. Fodder development.”

(v) under the heading “MINISTRY OF HOUSING AND URBAN AFFAIRS (AWASAN AUR SHAHARI
KARYA MANTRALAYA)", in the entry 21, for the words “Ministry of Water Resources, River
Development and Ganga Rejuvenation”., the words “Ministry of Jal Shakti” shall be substituted;

(vi) after the heading “MINISTRY OF INFORMATION AND BROADCASTING (SOOCHANA AUR

PRASARAN MANTRALAYA)" and the entries thereunder, the following heading, sub-headings and
entries shall be inserted, namely:-

“MINISTRY OF JAL SHAKTI (JAL SHAKTI MANTRALAYA)

A. DEPARTMENT OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION (JAL SANSADHAN, NADI VIKAS AUR GANGA SANRAKSHAN VIBHAG)

I. GENERAL

1. Development. conservation and management of water as a national resource: overall national
perspective of water planning and coordination in relation to diverse uses of water and interlinking of
rivers.

2. National Water Resources Council.

3. General policy, technical assistance, research and development training and all matters relating to
irrigation. including multi-purpose, major, medium, minor and emergency irrigation works; hydraulic
structures for navigation and hydro-power: tube wells and groundwater exploration and exploitation:
protection and preservation of ground water resources; conjunctive use of surface and ground water,
irrigation for agricultural purposes, water management. command area development; management of
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reservoirs and reservoir sedimentation; flood (control) management, drainage. drought proofing. water
logging and sea erosion problems; dam safety.

4. Regulation and development of inter-State rivers and river valleys. Implementation of Awards of
Tribunals through Schemes, River Boards.

5. Water laws, legislation.

6. Water quality assessment.

7. Cadre control and management of the Central Water Engineering Services (Group A).
II. INTERNATIONAL ASPECTS

8. International organisations, commissions and conferences relating to water resources development and
management, drainage and flood control.

9. International Water Law.

10. Matters relating to rivers common to India and neighbouring countries; the Joint Rivers Commission
with Bangladesh, the Indus Waters Treaty 1960; the Permanent Indus Commission.

11. Bilateral and external assistance and cooperation programmes in the field of water resources
development.

1I1. ORGANISATIONS AND BODIES UNDER THE DEPARTMENT
12. Central Water Commission.

13. Central Soil and Materials Research Station.

14, Central Groundwater Board.

15. Central Ground Water Authority.

16. Central Water and Power Research Station.

17. Farakka Barrage Project.

18. Ganga Flood Control Commission

19. Farakka Barrage Project Control Board.

20 Sardar Szrovar Construction Advisory Commitiee.

21. Brahmapnira Board.

22. Narmada Contrel Authority.

23. Betwa River Board.

24. Naticnal Institute of Hydrology.

25. National Water Development Agency.

26. Ransagar Control Board.

27. Tungabhadra Board.

28. Upper Yamuna River Board.

29, Water and Power Consultancy Services (India) Ltd. (WAPCOS).
30. National Projects Construction Corporation Limited.

31. National Ganga River Basin Authority including the Mission Directorate, National Mission for Clean
Ganga and other related matters of Ganga Rejuvenation.

32. Conservation, development. management and abatement of pollution of rivers.
33. National River Conservation Directorate.

IV. ADMINISTRATION OF ACTS )

34. The Northern India Canal and Drainage Act, 1873 (8 of 1873).

35. The Inter-State River Water Disputes Act, 1956 (33 of 1956).

36. The River Boards Act, 1956 (49 of 1956).

37. The Betwa River Board Act. 1976 (63 of 1976).

38. The Brahmaputra Board Act. 1980 (46 of 1980).

B. DEPARTMENT OF DRINKING WATER AND SANITATION (PEYA JAL AUR
SWACHCHHATA VIBHAG)

1. Rural water supply (subject to overall national perspective of water planning and coordination assigned
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1o the Department of Water Resources, River Development and Ganga Rejuvenation), sewage, drainage and
sanitation relating to rural areas; International cooperation and technical assistance in this field.

2. Public cooperation, including matters relating to voluntary agencies in so far as they relate to rural
water supply, sewage, drainage and sanitation in rural areas.

3. Co-operatives relatable to the items in this list.

4. Coordination with respect to matters relating to drinking water supply projects and issues which cover
both urban and rural areas.”;

(vii) the heading “MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION (JAL SANSADHAN. NADI VIKAS AUR GANGA SANRAKSHAN
MANTRALAYA)" and the entries thereunder shall be omitted.

RAM NATH KOVIND

President

[F. No. 1/21/7/2019-Cab.]
RACHNA SHAH, Jt. Secy.

!

/I IRCE tape s/

Upioaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications. Delhi-110054. p1aNG) N
MANOJ KUMAR
KUMAR VERMA

Date: 2019.06.17

VERMA 21:41:42 +05'30



9/6/23, 5:23 PM Gmail - Service Reply Affidavit on behalf of the Respondent No. 1 in Original Application No. 203 of 2023 Tushar Goswami Vs....

M Gmall -244- rahul pratap <rahulpratap.adv@gmail.com>

Service Reply Affidavit on behalf of the Respondent No. 1 in Original Application
No. 203 of 2023 Tushar Goswami Vs. Union of India & Ors.

1 message
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Dear Sir/ Ma'am

Please find the attached copy of the reply affidavit in the above mentioned subject.

Best Regards

Rahul Pratap

Advocate for the Respondent No.1 (MoEF & CC)
A-46, First Floor,

Defence Colony

New Delhi-110024

Mob: 9910727778

Email:- rahulpratap.adv@gmail.com
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